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Sh. Onkar Katoch s/o Late Partap Chand, r/o V.P.O. Dari, Tehsil Dharamshala, District
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Sh. Surjit Kumar s/o Late Devi Saran, r/o Gram Panchayat Tangroti, Village Tangroti, P.O.
Ramerh, Tehsil Dharamshala, District Kangra (H.P.).
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In the Court of Assistant Collector-cum-Naib Tehsildar, Bharoli,
Distt. Kangra (H.P.)-176 036

In the matter of :

Amari Devi wd/o Gian Chand s/o Ram Singh, r/o Village Jatehar, Mouza Bharoli, Sub-
Tehsil Bharoli, District Kangra, H.P. .. Applicant.

Versus
General Public . .Respondent.
Application for the correction of Name under section 37(2) of Land Revenue Act, 1954.
Notice to the General Public.

Amari Devi wd/o Gian Chand s/o Ram Singh, r/o Village Jatehar, Mouza Bharoli, Sub-
Tehsil Bharoli, District Kangra, H.P. has submitted an application under section 37(2) of The Land
Revenue Act, 1954 alongwith all supportive documents such as affidavit, Adhar Card, Pan Card,
Parivar Nakal and Jamabandi Parcha in the court of undersigned.

Wherein she stated that she belongs to above mentioned address. Her name is written as
Amaro Devi in the land/revenue records of Mohal Jatehar, Mouza Bharoli which is wrong. Her
original/correct name is " Amari Devi". Therefore, she request to correct her name as "Amari Devi"
instead of Amaro Devi in the revenue record of Mohal Jatehar, Mouza Bharoli, Sub-Tehsil Bharoli,
as per supportive documents enclosed by her with the application file.

Therefore, through this proclamation in gazette/leading newspaper, the general public is
hereby informed that, if any person having any objection for entry of correction in name of
applicant mentioned above, may submit his/her objection in writing to this court before
29-08-2025. No objection will be entertained after prescribed period and appliation will be decided
accordingly.

Given under my hand and seal of the Court on dated 28-07-2025.

Seal.
Sd/-
Assistant Collector-cum-Naib Tehsildar,
Bharoli, Distt. Kangra (H.P.).

In the Court of Naib-Tehsildar-cum-Executive Magistrate, Raja Ka Talab,
District Kangra (H.P.)

File No. /NTEH/2025 Date of Institution : 28-05-2025 Case Titled : Correction of name

Smt. Kalo Devi wd/o Narayan Singh, r/o Village & P.O. Rehan, Sub-Teshil Raja Ka Talab,
District Kangra, H.P.

Versus



The General Public
Notice of the General Public.

Whereas, Smt. Kalo Devi wd/o Narayan Singh, r/o Village & P.O. Rehan, Sub-Teshil Raja
Ka Talab, District Kangra, H.P. has filed an application before the undersigned in which she has
stated that her correct name according to Gram Panchayat record, Aadhar Card, Bank record, Mark
List etc. is Smt. Kalo Devi wd/o Narayan Singh but due to clerical mistake her name has been
wrongly entered in Revenue record of Mohal Rehan Khas Patwar Circle Rehan bearing Khata
No. 160.

The enquiry of the application filed by the applicant was conducted through field revenue
agencies and after receiving report from the field revenue agencies, it has been observed that the
applicant correct name is Smt. Kalo Devi wd/o Narayan Singh but the name of the applicant is
recorded in revenue record is Smt. Kamla Devi wd/o Narayan Singh.

Now, therefore, in pursuance of section 38 of H.P. Land Revenue Act, 1954, proclamation
is hereby issued to all General public concerned that objection in this regard for correction of the
name of Smt. Kamla Devi wd/o Narayan Singh shall be heard by the undersigned on 29-08-2025 in
his court at Raja Ka Talab. Any person having any objection to make in the matter may due so on
the said date and place in person or through legal practitioner or through recognised agent. In case
of non-appearance proceedings will be taken ex-parte and necessary action in this matter will be
taken accordingly as per law.

Given under my hand and seal of the court on 28-07-2025.
Seal. Sd/-

Naib-Tehsildar-cum-Executive Magistrate,
Raja Ka Talab, District Kangra (H.P.).



